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IN THE CENTRAL ADMINISTRATIVE TRIBAL: HYDERABAD BESCH: 

AT HYDERABAD 

ORIGINAL APPLICATION No.750 of 1993 

DATE OF JUDGMENT: 9th July, 1993 

BETWEEN: 

Mr. A•A.VaIli 

Mr. V.Satyanarayafla Murthy 

Mr. VDV Prasad 

Mr. Ch.Satyananada Rao 

Mr. T.Satyanarayafla 	 .. 	 Applicants 

AND 

) 	1. The Superintendent of Post Offices, 

	

5 	Kaicjnada Division, 

	

) 	
Ka1cjnaa (East Godavari District). 

2. The Director General, 
Department of Posts, 

	

T F 	New Delhi_i. 	 . 	
.. 	 Respondents 

V . 
A'PPEARANCE: 	

[ 

OUNSEL FOR THE APPLICANTS: Mr. Krishna Devan, Advocate 

CbUNSEL FOR THE REStDENTS: Mr. N.V.R9ghava RedcyF'Add1.CGSC 

AM: 	 J 
!n'ble Shri Justice V.Neeladri Rao, Vice Chairman 

on'b.e• Shri P.T.Thiruvengadam, Member (dmn.) 

V 
JUDGMENT OF THE DIVISION BENCH DELIVERED BY THI HON' ELE 

SHRI JUSTICE V.NEELADRI RAO, VICE ChAIRMAN\. 

Five applicants in this OA filed this applicatin 

praying for a declaration that they are entitled for the 

reimbursement of mess charges paid by them and for payment
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contd.... 

/rl1I 4, 
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of 1/4th Daily Allowance for() the period of training in PTC, 

Mysore from 16.8.1988 to 5.11.1988. 

2. 	When J 	2jiar matter had come up for consideration 

in OA 146/93, this Bench allowed that oA by the order dated 

24.2.1993. For the reasons stated therein with which we 

respectfully agree, it is just and proper to pass the 

following order:- 

The applicants are entitled for reinibursment of the 
mess charges paid by triem uuiny 

LI 

from 16.8.1988 to 5.11.1988 and they are also entitled to 

1/4th of full daily allowance for the said period in accordance 

flrtirs under 

S.R. 164, which reads as under:- 

"2. In all cases of Government sponsored training 
proc L azItico ... 	- - 

Th Boarding and Lodging at the training institute 

are compulsory and are provided at fixed rates, 

special allowance in 1eu of daily allowance will 

be admissible to Government servants deputed to 

1-..4 n1nnt cnutse5. The special 
allowance, irrespective o 	ne pcLst.J-4  

training course, will be calculated asrfollows:_ 

) 	(i) Outs tanding participants 

(ii) Local part1c1paIJc 

Actual expenditure 
on board and lodging 
plui¼ of full D.A. 

ontard and lodgiñg 
only$" 

3. 	It is needless to say that if any. amout"5 paid 	/ 
) 

to any or all of the applicants towards the mess charges..a/or 

daily allowance, the same has to be deducted from the amount 

contd. 
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payable as per this order. Time for payment is three months 

from the date of receipt of this order. No costs. The OA 

is ordered accordingly. 

• 	J 	

(Dictated in the open Court). 

is 	
(p.T.THIRIJVENGADAM) 	 (V.NEELADRI 

Mernber(Admn.) 

	

	 Vice Chairman 

Dated: 9th July, 1993. 

vsn 

To 

-. Rakinada Division, RaRinuQthe-_ 

The Director General, Dapt.of Posts, New fl1hi-1. 

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd. 
One copy t Mr.N.V.Pagha Reddy, Addl.CGSC.CAT.Hyd. 

-' 	.One copy to Ilibrary, CAT.Hyd. 
- 	_-_•---.-nnn, - 
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O.A.NO. 

T.A.No. 

-a 

Disposed of witrirections 

in- - 

Dismitsed 
Disn4ssed as withdrawn 

Dismjssed for default. 

Rej#tedj Ordered 

No order as to costs. 
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TYPED BY 	 COMPARED BY 

CHECICD BY 	 APROVED BY 

I J THE CEflTRAL ADINI STRATIVE TEl BUN?1 
HYDERkBAD BENCH Al' HYDERABA  

THE HON' BIJE ?4R.USTICE if .NEELADRI RAO 
/ 	VICE. CHAIRMAN 

• A&D • 
• 

I 
I 	 -, 

- 

THE HON'BLE M&.A.B.GJRT,Y MEMBEK(A13)r 

IND 

THE HON' ELE MR • T . CHANDRASEKHAR 
ME?IBER( 	L•

AND 

 

THE HON1BLE MR.P.T.TIRUVENGADA 

- 	
• - 

Dated 1993 
 1.0 
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